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Now, we have begun this exercise on the Agra side. The Railways traverse the
length and breadth of the country passing through very thickly populated areas
where there is persistent demand to open more level crossings, whereas the
Kakodkar Committee has suggested that no more level crossings should be
permitted. So, we are in that predicament. On one hand, there is a demand for more
level crossings and, on the other hand, we have to take care of the safety
measures. It was in that regard that I had suggested in my Budget Speech that we
must really be able to get more from the Central Road Cess for the purposes of

constructing the road over bridges.
Central Board of Fisheries

#*262.SHRI DEVENDER GOUD T: Will the Minister of AGRICULTURE be

pleased to state:
(a) the aims and objectives of the Central Board of Fisheries (CBF);
{(by when the CBF was constituted;

(¢) the efforts CBF has made, since its constitution, for the welfare and

well being of fishermen in the country;
(dy whether it was disbanded in between;
(e) if so, the reasons therefor; and

(fy in the light of (d) above, how Government is looking after the welfare of

fishermen in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) to (f) A statement is laid on the Table of the House.

Statement

(a) to {f) The Central Board of Fisheries (CBF) was established in 1958-59
under the chairmanship of Union Agriculture Minister in order to coordinate and
integrate the activities in the field of fisheries development and research in the
country. The CBF discussed national problems on fisheries development and
recommended measures for optimum growth of the sector and conservation of
fishery resources etc. from time to time. Government of India launched the National
Fisheries Development Board (NFDB) in 2006 as a Special Purpose Vehicle with the
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objective of giving focused attention to activities relating to fisheries and
aquaculture, to achieve sustainable management and conservation of aquatic
resources, generate employment and to enhance production and productivity of fish
through its programmes and schemes. Besides development oriented activities,
NFDB also focuses on Human Resource development of the fishers. Since the
Governing Body of NFDB under the chairmanship of Union Agriculture Minister
has all State Ministers in charge of Fisheries as members, it has effectively
replaced the CBE

Government is implementing various central sector and centrally sponsored
schemes for development of fisheries and welfare of fishermen, such as (i)
Development of Inland Fisheries and Aquaculture; (ii) Development of Marine
Fisheries, Infrastructure and Post Harvest Operations; (iii) Strengthening of
Database and Geographical Information Systems of Fisheries Sector; (iv) National
Scheme for Welfare of Fishermen and (v) NFDB etc. States can also avail funding
under Rashtriya Krishi Vikas Yojana (RKVY) for taking up various initiatives for

development of fisheries.

SHRI DEVENDER GOUD T: Sir, I would like to know from the hon. Minister
what are the aims and objectives of the Fishermen Welfare Fund. How much
amount is there in the Fund? What welfare measures are undertaken by the
Government from this Fund, particularly for the fishermen of Andhra Pradesh?

SHRI TARIQ ANWAR: Sir, through a Centrally-sponsored scheme, that is,
National Scheme for Welfare of Fishermen, the Government is providing the
following support to fishermen: (a) Group Accident Insurance for Active Fisherman
providing an insurance cover of Rs.1 lakh and Rs.50,000 against death or
permanent total disability and for partial disability respectively; (b) Fishermen
Housing: a sum of Rs.30,000 is provided for the construction of houses for eligible
fishermen, drinking and community hall facilities are also provided in cluster
housing; (c¢) Saving-cum Relief: a sum of Rs.1800 in three instalments of Rs.600
each is provided to fishermen belonging to below poverty line during the lean
tishing period and (d) Training and Extension, this is for building the capacity of
fishermen and fish farmers so that they can obtain better returns from their
vocation. Sir, NFDB supplements these efforts further through training of fishermen
and they have so far provided training to nearly 70,000 fishermen. The Government
is also framing programmes for alternative livelihood for fishermen to supplement

their income and protect their livelihood.
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SHRI DEVENDER GOUD T.: Sir, there is a demand not only from Andhra
Pradesh but also from various parts of the country that reconstitution of National
Fishermen Welfare Board is required. In so far as looking after the fishermen of

the country is concerned, what action has the Ministry taken so far?

SHRI TARIQ ANWAR: Mr. Chairman, Sir, since the Central Board of Fisheries
did not have any scheme or programme and was performing only an advisory role,
the Government of India decided to replace the CBF with NFDB. The NFDB is a
Special Purpose Vehicle having its own organization, staff and budget. It is also
implementing a number of schemes for development of fisheries and aqua-culture.
Therefore, it has emerged as a more effective body. All the States are represented
in the Governing body of NFDB through Ministers, related Central Ministers,

Departments and representatives of the Association of Fishermen and Aqua-culture.
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SHRI M. P. ACHUTHAN: Thank you, Sir. The Government had appointed Dr.

Murari Committee to enquire and suggest measures to safeguard the interests of
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the fishermen and their welfare. The Government had also accepted its
recommendations. One of the main recommendations was to stop giving licence to
big vessels for deep sea fishing in the Exclusive Economic Zone of our country.
But, unfortunately, the Government is now giving licence, renewing licence and
permitting the Indian and foreign vessels to venture in deep sea in the Exclusive
Economic Zone of our country. The fishermen are not able to catch fish. So, if
the Government is genuinely interested in safeguarding the interests of the
fishermen of this country, they have to ban deep sea fishing in the Exclusive

Economic Zone of our country.

st aiR® sMaw W, | F WeET A AT FCHE TN WEW A ward
fpar &1 # saw & wEm fF o SRR gge fewm 8 99 W osw dm fEw aw
Ap & AT SUFG qg W UG B gD wHeRT § & Smgt

#263. [The questioner (Shri Ram Jethmalani) was absent].
fd FleT B FARAIT
*263. #t T Sowar! - @1 P WAl Aw wde @ pu e e

(@ @ I wa g fe §id deT B SweT &7 9y 2007-08 ¥ 9§ 2012-
13 & §lg @mdr #9 & @ &

@ afe &, O 3U U W aed @ 8

n  T¥ 2007-08 T q§ 2012-13 A A Wed B UM BACIT IAEA-EY
fperftfmet off afiw

(m wr IE At wm § fo 1 @ied o Sared W ol s % wmewwr
IHB Janed anrd # oMt gl g W &2

P warerr & wow WAl (BT WU 9 #Ew): () O (@) [Mavw |w oged Wy
Wy G T &

fagvor

@ ¥ @ O duw @ Sded & {edR) Hell sieeSl @ @I g
w0 F El v o 2@ dfi, dw o d gpd Uy & bl 90 diawd § W stk
a7 39 I wuy & idid © dAr <w ¥ Uy ol 9¥dR UgEr @ f[d9Rur sy
TPR &



